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Applicant (s) ..VhflLG-...... S-11Y.4 
.4cf Respondent(s)..UJ 
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ORDERS OF THE TRIBUNAL 

ON ei* nenti.eá recaôs of this 

base have beeil Placed tday. 

FiVO Ap1iCa*t5 have JOix*d totetker  

in this case and by fi1i*i M.A.Nn,203/ 04 

,rve4, on Mr.A,Kqeseplearned Senior Stanii nf 

1 for the TJ 	of Ini.ia.flViJ keará 

rNaii*i 	 Coufl'3t1 a.,pearin 

they have souqht permission to proscte 

this case jeintlyCQPY of this M.. has been 
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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Olt 	
fec the Apiiat 	i MXAup 

learned Senior Stardi C,u*3elf.r the 

Thtiei of Iiia,the !rayer for pr.secuti 

of this case jeit1y by five aplicats i 

heresy allie4; sject to payment of 

a* additional amount of 	in shape of  

IMr, Jea, learaed Counsel for tbo 

ApLaliCalts aadetakes to de.esit the said 

additj$flal amount of *200/.ja shape of 

Ir.0 in course .f 5.3.2004I the eveat of 

filinq the IPO of 200/im,thi O..*umer 

confined in respect of Applicaflt Ne,1 

and separts OA nimeer be given to 

a*.Ucants 2 to 5 for sttitica1 	rsse 

M0 A is 	rdinly alloied and disosed of, 

._Ter(J1d.tCial) 

ORDER TEDj2OO4 

I4eard Mc,N. K. Je*a,learaed c.u.l 

011e4riAl fog the Applicants a*i Mr.Aa*p K 

]3.se,lear*ed Seier Standia Ceu*sel for t& 

U*ia of I*dia;oa whom a copy of this 

Mas been served aid pecused the matec±als 

placed en recard 

ilica*ts five in *ir have 

claimed that they were e*aed as Casual 

Labourers uider the Telecom DE artyneit of tkt  

Goverfleit of India and by filisq the present 

Ori!inal Aplication vmder section 19 of th 

dnhinjs trative Trju*al s Act, 15, they 

have challenged the steps taken by the 

ReSptnts t repalarise the services of 



(455 (out of 1431) casual laheurers,•n ther.u*d that the 

Respondents Ltd net casid•r their cases for reqularisati,n 

Apart from .ther qgeunde1 the Advocate for the Applicants, 

states that while ignoring the cases of Applicants,tke 

Respondents have enlisted several ether pers.ns(who were 

either never en!a!ed  for the required period or engaqed 

at a later point of time than the applicants as casual 

lal.ourers) for requ1arisatienApp1ic ants have placed on 

recold several materials to Substantiate their cases 

They have also individually represented their cases to 

the Respondents. 

In the above premises.without waistiftg any time 

and without enteriaq into the merits of these cases, 

the same are hereby disposed of at theadmission state by 

askinq the Applicants to suhmit consolidated representations 

(individually) to the Respondents(by giving full details 

in the bi-.data form of the Department)by 15.3.2004 and the 

Respondents are hereby asked to consider the said 

representations of the applicants and enter into an 

enquiry to find out as to whether the applicants have 

!ot any case for reqularjstionuj]l, full c.nsjdertj. 

is qivei to the cases of the applicants and they are 

duly intimated about the result of such consideration, 

the Respondents should net proceed to reularise anybody 

as against the newly created 455 posts of RM'with these 

observations anddirectjens these O.A. are disposed ofNe O•sts, 

i1e parting with this case liberty is hereby 

qraated to the Applicants net only to represent their 

cases individually (by giving full details about themselves 



4 
in order to austatjate their caswith •rayer for a 

personal hearing if they sa choose Ywhich should be 

allowed by the Respnients is all fairness of thinge 

send copies of this order alenqwith ce.es  of the 

O.A. to the Respnderts aad free copies of this order be 

!iver to learned counscl for both sidesT 

(MAD RAN 	HANT) 
ME 	IAL) 


